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‘(b) The Commission for Additional
Sources of Energy (CASE) under the
Department of Science and Technology
at the Centre installed 30 nos. wind mjlls
during 1980-81 in the States of Andhra
Pradesh, Gujarat, Orissa, Punjab,- Rajas-
than, Tamil Nadu and Uttar Pradesh for
trial and demonstration purposes for
minor irrigation|drinking water. The
performance of these wind mills, which
operate on wind velocity of 2.5 meters|
second have been found to be generally
satisfactory.

(c) Durjng 1981-82 the CASE had 2
programme of installing 300 wind mills
at different locations in the States of
Andhra Pradesh, Bihar, Gujarat, Haryana,
Karnataka, Madhya Pradesh Maharash-
tra, Orissa, Punjab, Rajasthan, Tamil
Nadu, Uttar Pradesh and West Bengal
So far the installation of 160 nos. wind
mills have been completed and installa-
tion of 140 numbers is still in progress
and likely to be completed by May, 1982.
These wind mills are also for the purpose
of minor irrigation/drinking water,

(d) During 1982-83 the CASE has a
further programme of installing 500 more
wind mills in the different parts of the
country. A Centrally Sponsored Scheme
for providing subsidy as a part of the
cost of the wind mill to the farmers is
under the consideration of thjs Ministry.
In the draft Sixth Plan, a provision of
Rs. § crores under Central sector for the
period 1980—85 has been kept for en-
couraging the use of sprinklers, solar
pumps, wind mill pumps and hydrams
etc. i

Export of Onion by a Private Trader in
Far East

73508. SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it igr.a fact that NAFED
had entered intd a contract with one
single importer in Far East for the
import of Indian onion during 1981;

(b) whether as a result of this nearly
100 established exportéers from this ared
were kept out of the trade;

(c) if so, what was
«<hoosing = a lone exporter and

the basis for
thereby
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losing the established ‘market for omnion
because thé lonme exporter could not
export the full quantity contracted;

(d) if "so, the name of the experter
and the quantity that they could not ex-
port and the loss suffered by Govern-
ment; and

(e) whether Government will decide
the guidelines for deciding the selection
of exporters of onion and not give benefit
to one single person and divide it to all
others who have the suitable capacity and
a good background so that our exports
do not suffer?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b) A
quota of 50,000 metric tonnes of onion
for export to Malaysia and Singapore
during the year 1981-82, was fixed by
the Government. 12,177 tonnes were
exported to various buyers in these two
countries till May, 1981. NAFED enter-
ed into an agreement with a single firm
in PENANG for export of 50,000 tonneg

~ of onion to Malaysia and Singapore upto

May 1982 subject to Government’s
policy. After the agreement with the
PENANG firm in May 1981, which had
cxhausted the quota of the year, no
further cOntract for export to these two
countries could be registered.

(c) and (d) Exporters in this case
were National Agricdltural Cooperative
Marketing Federation of India Ltd., -and
its Associate Shippers M]|s. A. D. 7.
Nadar and Co. nominated by the
PENANG firm. Against a quota of
50,000 metric tonnes earmarked for
Malaysia and Singapore, actual export of
about 45,000 metric tonnes took place
till 31st March 1982, The balance 5,000
metric tonnés could not be shipped
because of the restrictions on expoff of
onion during September-November 1981.
This shoftfall of about 10 per cent is
lower than the overall shortfall of about
25 per cent fotr all destinations,

(e) The agreement With a single buyer
has not advérsely affected export of onion
to Far East. Therefore the question of
deciding new guidelines does not arise.





